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ORDER

Leamed counsel for the applicant in IA No. 15 of 2018 in Cp No.

66(PBy2018 is present and moves this application and points out today the order

of Hon'ble NCLAT annexed at page No. 22 and23 of the typed set of documents

along with application. NzI/s Piramal Enterprises Ltd being the original petitioner

in CP No .66/2018 tfuough leamed counsel represents that the main appeal in

relation to cP No. 66 of 2018 as well as cP No. 65 of 2018 is pending before

M



the Hon'ble NCLAT and the matter is posted today for hearing and in relation ro
this application seeks for sometime to file its reply. Taking into consideration, the
said representation' let the repry be filed within a period of five days from today.
Post the mater in relation to arguments in the application on 14.09.201g

Member (Judicial)
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